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SHRI BAL RAJ MADHOK: The hon. 
Mlnilter bas placed tbe report of the MAMC 
for 1968-69 on the Table of tbe House. The 
MAMC is a big public: scandal. The Com. 
mhtce on Public: Undertakinl!8 has already 
rec:ommended in its report Ibal this should 
be clOlled down. This undertaking had an 
authorilCd capital of Rs. 20 c:rores, and it 
has already 10lt Rs. 21 crores. ] want to 
know ... 

MR. SPEAKER: There can be no ques· 
lionl now. ] am not goiog to allow it. 

SHRI BAL RAJ MADHOK: Only the 
accounts for 1968·69 are now placed on tbe 
'fable of the House ... 

MR. SPEAKER: The bl'n. Member 
is a very responsiblo Member. He should 
know tbal ... 

SHRI BAL RAJ MADHOK: I only 
wanl to lay ... 

MR. SPEAKER: The hon. Member 
can give a regular notice. 

SHRI BAL RAJ MADHOK: They are 
only placing the aeccounts for J 968·69 on tbe 
Tublc of the House now. I only want 10 
know wbat is tbe latest positi.m, and what 
action they have taken on the repor t of the 
Committee on Public Undertakings .... 

MR. SPEAKER: I urn nOI lIoing to 
allow this now. 

Statemeatl sbowlag Actioa taken by 
Go .. rament oa Auuraaceo etc. 

THE MINISTER OF PARLIAMEN. 
TARY, AND SHIPPING AND TRANS· 
PORT (SHRI RAGHU RAMAIAH): I beg 
10 lay on the Table Ihe following statemen" 
showi"a the Ct ~ fake!) by tho GO"ernment 
on varioUi assurances, promises and under· 
lakinp aiveo by the Ministerl durinll the 
varioul -.Ionl or Fourth Lok Sabha : 

(I) Supplemealary Stalement No. I 
Tenth Senion, 1970 

(iI) Supplementart Stalemenl No. IV 
Ninth Session, 1\69 

(iii) Supplementary Statement No. VII 
. i~  SeMien, 1969 

(iv) Supplementary Statement No. XVII 
Seventh Session, 1969 

(v) Supplementary Statement No. XU 
Sixth Session. 1968 

(vi) Supplementary Statement No. XIX 
Fifth Session, I ~  

(vii) Supplementary Statement No. XXV 
Fourth Session, 1968 

(viii) Supplementary Statement No. XIX 
Third Session, 1967 

(ix) Supplementary Statement No. XXVII 
Second Sea.ion, 1967 

[Piaced". Library. S., No. LT. 
3591/70.) 

Papers uDder Comptlol,s Act 

SHRI BHANU PRAKASH SINGH: On 
behalf of Shri Raghunatba Redd)' I beg to 
lay on the Table-

(I) A copy each of the followinll papers 
under sub·section (1) of section 
619A of the Companies Act, ~  : 

(I) Revie" (Hindi and Enlliish 
versions) by the Government on 
the working of the National 
Instruments Limited, Calcutta, 
for tbe year 1968·(!I 

(ii) Anr,ual Report on the National 
Instruments Limited, Calcutta, 
for the year 1968·69 along 
with the Audited Accounts and 
the comments of the Compo 
troller and Auditol General 

thereon. [Placed In Lib"",.. 
See No. LT·3592/70.) 

(2) A copy of Notification Nil. S. O. 
IS03 \Hindi and English versions) 
published in Gazelle of India dated 
the 251h April, 1 no makina certain 
amendment to the Schedule to Em· 
blems and Names (Prevention of 
Improper Use) Act, 1950, 1s4Ued 
under section 8 of the said Ac t. 

[PlaCId in library. See No. LT· 
3593/70.) 

AadU Report (Chll) 00 Rennue Rrcrfpt., 
1970 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI P. c. 
SETHI): I beg te lay on the Table a cepy 
of tbe Audit Report (Civil) on Revenue 



M4Y 19, 1970 

[Shrl P. C. SethI] 

Receipts, 1970 undu ortlcle 151(1) of the 
C i ~ttt tio  [Ploftd L Ub,,,,y. S •• No. 
LT-3611/1D.] 

NotlflcatlDns aDdu E •• eiltlal 
CommodIties Act 

THE DEPUTY MINISTER IN THE 
~  OF FOOD. AGRICULTURE. 

COMMUNITY DEVELOPMENT AND CO· 
OPERATION (SBRI D. ERING): On be-
hllf of Sh,i Annasahib Shinde, I beg to lay 
on the Table-

(I) A copy each of the o o in~ Noti-
fication under sub srction '6) of 
section 3 of the Enential Commo-
dities Act. 1955 : 

(i) Hindi version of the Fertiliser 
(Control) Amendment Order. 
1969, published io Notification 
No. G S.R. 2558 in Gazette of 
India dated the 1st November, 

1969 [PlaCid III LIbrary. See 
No. LT.3594/70.] 

(ii) The Delhi, Meerut and Buland· 
shahr Milk and Milk Pwducts 
CODtrol Order, 970, (HiDdi 
and Enalish versioDs) published 
in Notification No. S O. 1633 
in Gazet1e of India daled the 
Sth May, 1970 

(2) A statement (Hindi version) show· 
ing reasons for delay in laying the 
Notifieatioll mentioned at (I) (il 
above. [P/ac,d In Ubra,y. See No. 
LT-3S9S/70.] 

Report on the Mid-term General E'.ctlons, 
1968·fl9 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW AND IN THE nE-
PARTMENT OF SOCIAL WELFARE 
(SHRI M YUNU'i SALEEM): I beg to 
lay on the Table a copy of the Report on the 
Mid term General Elections in Indll, 1968·69 
Vol· II (Statistic d) r Placed In l.Jbrar),. ~ee 

No. LT.:596/70.] 

MESSAGES FROM RAJYA SABHA 

!lfCRET"RY : Sir, I ha, .. to report the 
followinll e ~  re~i e  from the ~  

IIlr), of RajYII sabhll-

(I) 'I am dIrected to Inform tile Lok 
Sabha that the Rajya Sabhl at ill 
.itlloll held 00 Moodq, the Iltb 
May, 1970, adopted tbe t"ollowiDl 
motion in reqard to the Committee 
on the Welfare of Scheduled Castes 
and Scbedul<d Tribes : 

"That this House concurs io the 
recommendation! of the Lok Sabha 
that the Rajya Sabba do elaet three 
members of tbe Rajya Sabha to tbe 
Committee on the Welfare of 
Scheduled Castes and Scheduled 
Tribes 10 the vacancies caustd by 
the ,.signation of Shri B. D. 
Khobr.gade from the Committee 
aDd the retirement of Shri Dayalda. 
Kurre and Sbri E M. Sangma from 
the membership of the Rajya Sabha 
on the 2nd April, 1 ~  and resolves 
that this House do proceed to eltct 
in accordance with the system of 
proportional representation by means 
of the single transferable vote, tbree 
members from amoDg the members 
of the o ~e to s<rve on the said 
Committee." 

2. I am further to inform the lok 
Sabha that in punuanee of the 
ab:Jve motion, the following memo 
ben of the Rajya Sabha have been 
duly eleclerl to the said Cimml'-
tee :-

I. Shri K. P. Subramania Menon 

2. Sbri E. M. S8nama 

3. Shri Sukhdev Prasad.' 

(il) 'Jn accordance ",tth the provisions 
of sub-rule (<-) of rule 186 of the 
Rules of Procedure and Con ~t of 
Business in the Rajya Sabha. I am 
directed to retu.n h"ewith the 
ContiDllfncy Fund of India (Amend-
ment) Bill, 1970 which was passed 
by the Lok Sabbs at its sittinll beld 
00 Ibe 7th May, 1970, and trans· 
mitted to the R<ljya Sabha ror its 
recommendatioN and to t ~ that 
this o ~ has DO recommendations 
to make to IhI Loll: Sib" in Ria,d 
to the IIIid Bill.' 


